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FINANCE DEPARTMENT 

Madam Cama Marg, Hutatma Rajguru Chowk, 

Mantralaya, Mumbai 400 032, Dated the 06th July 2017. 

NOTIFICATION 

MaHARASHTRA VALUE ADDED Tax AcT, 2002. 

No. VAT.1517/C.R. 86 (1)/ Taxation- 1.- In exercise of the powers conferred by clause (i) of sub- 

section (5) of section 30 of the Maharashtra Value Added Tax Act, 2002 (Mah. IX of 2005), the 

Government of Maharashtra hereby remits in the public interest, the interest payable under 

sub-section (1) or, as the case may be, under sub-section (2) of section 30, to the extent 

specified in column (c) of the Schedule appended hereto, by the class of dealers specified in 

column (b), of the Schedule, as follows namely :— 

Schedule 

Sr. Class of dealers Extent of remission 

No. 

(a) (b) (c) 

1 Dealers, who have obtained The extent of remission of interest on tax paid, as 

registration during the period per any original return, shall be as follows : 

starting from the 25% May 2016 to 

the 30t September 2016 and who 

were not able to pay the tax during 

the respective prescribed period, 

(a) remission of 100% interest, in respect of tax 

paid upto the 30 November 2016 ; 

(b) in excess of 1.25% per month, of tax paid during 

due to technical problem of the the perio(i starting from the 1** December 2016 

automation system of the Sales Tax to the 31“December 2016 ; 
Department. (c) in excess of 1.5% per month, of tax paid during 

the period starting from the 1**January 2017 to 

the 28% February 2017. 

By order and in the name of the Governor of Maharashtra, 

R. D. BHAGAT, 
Deputy Secretary to Government. 
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